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W P(C)No. 301 OF 2000

TEM No. 64 Court No. 3 SECTI ON PI L
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Wit Petition(Civil) No.301/2000

CEHAT & ORS. Petitioner (s)
VERSUS
UNION OF | NDI A AND ORS. Respondent (s)

Wth Appln(s). for inpleading party and intevention and nodification and clarification an
taking affidavit on record and pernission to subnit addl. Docunents and withdrawl of |.A N
.21 and exenption fromfiling English Translation and Hi ndi docunents and Ofice report)
Wth WP(C) No.339/2002

Date : 04/08/ 2003 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE M B. SHAH
HON BLE DR JUSTI CE AR LAKSHMANAN

For Petitioner (s)
Attorney General for India (NP)

Ms. I ndra Jai si ng, Sr. Adv. ,
M . Sanj ay Parikh, M. Ashm ck Basu,
M . S. Sant anam Swam nadhan, M. A. N. Si ngh, Advs.

M . Raj eev Meht a, Adv.
For Respondent (s)
M . Kri shan Mahaj an, Adv. ,
Ms. Suni ta Sharma, Adv. ,
M.D.S. Mhra, Adv.

. Suni ta Sharnmm, Adv.,
. Ani | Kaityar, Adv. ,
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Ms. Hemant i ka Wahi , Adv. ,
Ms. Sadhna Sandhu, M. Aruna Gupt a, Advs.

M . Radha Shyam Jena, Adv.

M . Ashok Mat hur, Adv. ,
M . Raj esh Pat hak, Adv. ,

. P. N Rarmal i ngam Adv. M. V. Bal aj i, Adv.
. Ashok Bhan, Adv.,
. R K. Rat hor e, Adv.
.D. S. Mahra, Adv.,

. Ashok Bhan, Adv.,
.Satbir Pilania, Sunita Sharma, D. S. Mahr a, Advs.
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J.S. Attri, Adv.



M. V. N Raghupat hy, Adv.
Ms. Bharati Upadhyaya, M. Ranji Thomas, Advs.

M . Bhawani Shankar Gadni s, Adv.,
M. Shiv Sagar Tiwari, Adv.,
Ms. Smi t ha | nna, Adv.
M . Sanjay R Hegde, Adv.
M . Raj eev Shar ma, Adv.

Ms V.D. Khanna, Adv.

M. Sanjay K. Shandil ya, Adv.
M.U U Lalit, Adv.,
M.S.S. Shinde, Adv.,
M. Mukesh K. Gri, Adv.
M. S.V. Deshpande, Adv.
M . Khwai r akpam Nobi n Si ngh, Adv.
M. Quntur Prabhakar, Adv.
M . Gopal Singh, Adv.,
Ms. Vim a Si nha, Adv.
M. Anil Shrivastav, Adv.
M. Ranj an Mukherj ee, Adv.
M. A'S. Pundir, Adv.
M. P. N Ranmalingam Adv. M. V. Bal aj i, Adv.
M. Tara Chandra Sharnma, Adv.
Ms. Neel am Shar ma, Adv. ,
M. Aj ay Sharnm, Adv.

M .S. K Agnihotri, Adv.
M . Sakesh Kunar, Adv.

M . B. B. Si ngh, Adv. Ms. Sunita R Si ngh, Adv.
M. R C Vernmm, Adv.,

Mukesh Ver ma, Adv. ,
. Mani sh Shanker, Adv.
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M.V.G Pragasam Adv.
M . Prakash Shrivastava, Adv.
M.G S. Chatterjee, Adv.
M .Raja Chatterjee, Adv.
Ms. Rachana Sri vast ava, Adv.

M . Bhargava V. Desai, Adv.,
M . Sanj eev Kumar Si ngh, Adv.

M . Chander Shekhar Ashri, Adv.
M. Mhit K. Bhandari, Adv.

Ms. Manj ul a Gupt a, Adv.
Ms. I ndra Sawhney, Adv.

M. V. Ramasubr amani an, Adv.



M. B. V. Deepak, Adv. f or
Ms. T.T.K -Deepak & Co.

M . Di nesh Kurmar Gar g, Adv.
M. Arvi nd Kumar Tewari, Adv.

.Jasbir Malik, Adv.,
. Deep Shi kha, Adv.
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M. S. K. Sabbarwal, Adv.
Ms. Kam ni Jai swal , Adv.

. Neeraj Kumar Jain, Adv.,
. Adi tya Kr. Choudhary, Adv. Ms. Kavi ta Wadi a, Adv.
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. A. Mari ar put ham Adv. ,
Ms. Aruna Mat hur, Adv.

. KiR Sasi prabhu, Adv.

. Bhi nrao Nai k, Sr. Adv. ,
. Reena Bagga, Adv. ,
.Jay Savl a, Adv.

.Asha G Nair, Adv. ,
. V. K. Si dat har an, Adv. f or

M
M
Vs
M
Ms. Kri shhna Sar na, Adv. ,
Vs
M
M s. Cor porate Law G oup

UPON hearing counsel the Court nmade the foll ow ng
ORDER
. A No.3/2001. Apology tendered is taken on record. M.Bhinrao Naik, the | earned senior coun
sel appearing for the applicant seeks |leave to withdraw this application in view of the anend
ment of the Act and in view of l|uanching of prosecution by the BB.MC  Permssion granted. 1A
stands di sposed of as wi thdrawn.

I.A.NO 12. Intervention application is rejected.
At the request of the | earned counsel for the petitioner adjourned for two weeks for final di
spoal. Liberty to file proposed suggestions. Copy to be given to the counsel for the Union

of India and others.

( Vijay Kumar Sharma )( Janki Bhatia )
AR-cum PS to Hon. Judge Court Master



